‘0B No.20/2000 - -

Mr. R.A.Katta, ‘counsel: for respondeﬂtiNo{4;

l
7N THE CENTRAL ADMINIQTRATIVE TRIBUNAL JAIPUR BFNCH: JAIPUR

- Date of order' CTﬂfAugust, 2001
Br:wendra Singh _s/o late Shr1 Brlj R61 qlngh r/o I/l 3, 'Road No. 2y

Ganpat1 Naqar, Jalpur pmeqently employed onthe poqt -of Chief Office

’

Superlntendent, DRM Offlce, Jasﬁur l\
P - Lo : .
. «.Applicants

. Versbe .
_1.'_ I Uﬁion- of _Iﬁéia.rthrquh' the CeQeral Manager,: Western
‘ . Réiiway,'Church&até; Bomba?. | o
2..A \'The Divigional Raleay Manager, Weqtern.Rallway, Jalpur
'DJv151on, Jalpur
3. . >‘Shrl Ramijiwan Meena'tsf), éfficersﬁpérinfendent, D.R.M.
| lOffice, WR, Jaipur.. . o B
4. : . ‘Smt Ganqotr1 Bisf, jChief Stfice Supeyinfendent, DRM
(‘ ) Ofche, WR,' Jalpur‘- i- T :-J} o . e
5, ! ..' 'Shrl Pooran Lal . (SC) Chlef' Offlce Superlntendent, DRM
V Off:ce, Western Rallway, Jaipur. - 1’ - i

.s Respondents

. .
‘Mr.‘C.B.Sharma,-émcxy counsel to Mr.‘J;K,Kéuéhéik} counsel for the
épplicaﬁt » " |
Mr. U. D.Sharma, ccunqel for re=pondeﬁt° Nos. 1 and 2
Mr.lh -K. Jaing:. counsel for respondeqt No.3
C__ORAM:'@\'W'" S | e
' Hon'ble‘Mr..S.K.Agérwal) Judicial Membér}
‘ Hgn;ble,Mr.AfP.Négfaéh, Aéﬁinféfratiyé Member

' ORDER

A

Per Hon'ble Mr. A.P.Nagrath, Administrative Member

- . !
b .
3

‘This epplication has been filed under Section 19 of the



o

_Administrative Tribunals Act,1985 with the prayer that the respondents

’

be directed to  recast the eeniority of the post of Office

\

Superintendent‘(for short 08S) as ‘per the basevgrade and modify the
impugned seniority list dated l8;8.1998 (Ann.Al) accordingly by

placing the applicant above respondent No.3 to 5 -with all

‘ coneeguentlal benefltt. Reepondent No. 3 shri Ramjiwan Meena is an ST

candldate, respondent No. 4 th Gangotri B1=f is a general candidate

o

and respondent No.5 Shri Pooran Lal is an SC cand1date. ‘The main

ground_on which the applicant made his claim is that the Apex Court

'has laid down principle of determining'eeniority of general candidates

vis-a-vie the candidates telong1ng to SC/SsT categor1es and that the

: =en1or1ty of 05 is regu1red to be regulated accord:ngly.

2. - .When the netter was taken vp for hearing} the learned
counsel  for the respondents- placed before us a copy fo the sen10r1ty

11=t No. ED/lO30/9 Bhag IV dated 19 6 2001 is qued by the Divisionsl

-Railway Manager, Jaipur, which has been taken on record. On perueal of

this seniority list, we find that this is a recast seniority-list for
the clerical categories in MOCG unit of Jaipur Division. This

=eniority list has been .recadt keeping' in view the directionq of

: Hon ble the Supreme Court on 16 9.99 in the case of Ajit S1ngh Januja-

II and decisidn of this Bench of the Tiribunal 1n OA No. 387/99 dec1ded '

L

on 29.3. 2001 and OA Nos. 189/2000 and 171/2000 dec1ded on 22.3.2001.

Obv10usly, by issuing this recast =en10r1ty list, gr:evance of the

applicant stands redressed. The learned counsel also qubm1tted that

the appllcant has been given placement in the grade Rs. 7450—11500 at
.SL.No.3 and he has ‘been placed abpve respondent Ne. 3 and 5 but below

‘ respondent No.4.,

~

3. Since there is - a. categonical _declaraticn that the

geniority list. has been recast in accordance with the'guidelines laid

down by Hon'ble the Supreme Court; we donsider that the grievance of



A i, -

] ' L : 3 E
the appllcant before us stands’ redrecsed Thus: ;- this application has
become Jnfructuous..If the applicant feels” aggrleved with this recast
‘senlorlty list, he 1s-free to file a fresh OB, if s0 advised.

.\
4. ‘. - We, therefore, dispose of this OA as having become °

infrubtuous with no order as to costs.
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(A.P. NAGRATH . ' ) ' . (S.K.AGARWAL) :

-

Adm. Member o ‘ | ‘ Judl . Member



